2. The Union of India, rep. by its Secretary

X Oral order as per Hon'ble Shr

AT HYDERABAD
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| | |
Dt THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

0.A.No, 88\ a3 . | | Date of Order® 21,1,97
BETHEEN 3 ' ‘ N

1. C.Narasimha Chary 7. P.Vijaya

2. P.Krishna : 8. A.Subramanian

30 N.V.JOhn 9‘. KQA.NaiI

4. Smt,U.S.Jayalakshmi 10, Smt.P.Tirupath% Bai

5. S.B.M,Imani 11, Smt.D.,Jayeshree

6. Mohd Alis 12, Smt.B.Chandrakala

«» Applicants

AND
1. Engineer in Chief, Army Head Quarters, |
Kashmiri House, New Delhi - 110 011,
to Govt, of India, Ministry of Defence,
South Block, New Delhi - 110 011,

3. Chief Enginecer, Southern Comnand Pune,

4, Chief Engineer, PeSearch and Development

Picket, Secunderabad, .« Respondents,
- |
Counsel for the Applicangs- es Mr,V,V,Sarms
Counsel for the Respondents ee Mr,V,Rdjeswara Rao
CORMME | |

HON'BLE SHRI R,RANGARAJAN : MEMBEK (ADMN,)

HON'BLE SHKI B.S, JAI PARAMESHWAR : MEMSER) (JUDL.)
- - |

JUDGE

=

ENT

[ [

R.Rangarajan, Memwber (Admn,) X

Heard Mr,V.V.Sarma, learned counsel for the appli.cants

and Mr,V.Rajeswara Rao, learned stariding coynsel for the

;espondentS;
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2. There are 12 applicants in this OA, They ar

as U.Q.Cs under R=4, They seek a direction to the 1
to frame/finalise the écheme providing for time boun
to clerical staff in the Military Engineeriﬁg Servic
done in the case of Superintendents (BR/EM)/Surveyor

Grade I and Grade II of MES in terms of letter No.PC

3. The request of the applicants may have to be
by the respondents organisation only and no directio
given by the Tribunal in this connection as it is a
matter, Hence the applicants may make a detailed re
to R-2 and R~-2 shall consider the representation tak
consideration the totality of the circunsténCes and
of the representation, The applicants will produce g

of this oxder along with the rePresentatiOn‘before R

shall acknowledge the same,
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Cppy-to:-
1. Engineer—in—ﬂhier Army Head uuartsrs. Kanhmiri Heyse,
X New {}elh.i.. “. V{\-‘-’:’“&‘&B "P‘\-W\'& e x'%\&‘l‘*-\
2.-¥Tha Sacrataty ta Gawt. of India, Unien a? India, Npuw Dslhi.
. N
3. Chief Engin: or, Sautharn Command, Puna. |
4,  Chief Enginesr, Resesrch and Bgrelopment Fickst, Sec'bad.
S Bre copy to Sri. v Mo SRrma, aduacatu, CAT, Hyd.
'(nf'.unw !-nvp; o -.-q.' - e . ~ _
7« One cany to Library, CAT, Hy .
8. -
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O spiare copy.




D
S — /
TYPED BY CHECKED B8Y

SOMOARED gy ZPORODIED BY . .
THE CINTRAL ADMINISTRATIOE TRIBUNAL
HYDER.E.D BENCH: HYDER:BAD

'

THE HON'3LE SHRT RLAANG.R:J4N: M(A)

A ND
THE HAOH'OLE SHRI B8.5.3~ I PARAMISHYAR:
M(23)
DiTED: ZLA\ \\Q”l
N~

BedeT/ Judqament
Rﬁ/’C_._ELEL.B_.NIL_.__

B £ e -
D-I:‘o;-‘JBl. % * _qf7 b

aami\iaa AND INTERIM DIRECTIONS IS3UED
ALL 34D |
—BTSP550 OF WITH DIRECTIONS

DISMIYSED. 2§ WITHORAUN

DISMIS|3ED F 3R DEFAULT

ORDEZRED/REJECTED
~—NTTADER A4S TO COSTS, -

II COURT _  YLKR

. —
| Hq_:—k ea - fuk I fUR
Costral Administrotive Fritasa’-

Guret BLSFITER
3 17JAN 199 M

é g wadts

v

RYPEMADAD WHCH )

et N




|
e

£
* e 2 LR ]
2. There are 12 applicants in this OA, They are working

U.D.Cs under R-4, They seek a direction to the respondents

o
(53]

to frame/finalise the scheme providing for time bound promotions
to clerical staff in the Military Engineering Service as was
done in the case of Superintendents (BR/EM)/Surveyor Assistants
Grade I and Grade II of MES in terms of letter No.PC-90237/

4603/E1C/(legal)/1993/D, dt. 25.4.96 (A-4),

3. The request of the applicants may have to be consifered
by the respondents organisation only and no direction can be
given by the Tribunal in this connection as it is a policy
matter, Hence the applicants may make a detailed representation
to R-2 and R-2 shall consider the reonresentation taking into
consideration the totality of the circumstances and péss
approrriate orcers within four months from the date of feceipt
o the representation., The applicants will produce a copy
of this order along with the representation before R-2 who
shall acknowledge the same,
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4, The DA is ordered accordingly, at the admission stage

e

itself, No costs;
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENFH

AT HYDERABAD

0.A.No, 8%‘\0\‘4 D&te of Ordef® 21,1,97
- ]

BETWERN 3

1., C.Narasimha Chary 7. P.Vijaya A
i

2, P.¥Krishna 8. A.Subramanizan ,r!f-
o

3. N.V.John 9. K.A.Nair A

4. Smt,U.S.Jayalakshmi 10, Smt,P.Tirupathi B3|

5. S.B,M,Imani 11, Smt.D.Jayeshree i

6. Mohd klis . 12, Smt ,B.Chandrakals

«e Apnlicants

1. Engineer in Chief, Army Head (uarters,
| Kashmiri House, New Delhi - 110 011,

L 2. The Union of India, rep., by its Secretary
R to Govt, of India, Ministry of Defence,
! South Block, New Delhi - 110 013,

L 3. Chief Engincer, Southern Command, Pune,

i 4, Chief Engineer, Research and Development

Picket, Secunderabad, .+ Respondents,

Counsel for the ZXpplicants ee Mr,V,v,Sarms

Counsel for the Respondents +s Mr V,Pajesvara Rao

CORAM s
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HON'BLE SHRI R,RANGARAJAN. : MEMBEE (ADMY,)

HON'BLE SHKI B,S, JAI PALAMESHWAL : MEMBER {JUDL,)

JUDGEMENT

X Or;':ll oréer as per Hon'ble Shri R.Rangarajan, Mewber (Admn.) X

-_ @ am e

o Heard Mr.V.V.Sarma, learnéd counsel for the apnlidants
and Mr,V.kajeswara Rao, learned standing coynSel for the

respondents,
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